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APPllcaat

Respondenta

Prathvl Raj Chotthan» s/o.
RajJciUttar Chocihaii» a^ed

about 23 years» r/o* subhash
Nagar# Nal Bastl« Behind p.s»
Gohalpur, APflchera Road,
Distt* Jabalpur (H,p.).

V e r s n 8

1. union of India,
Through t Secretary,
Ministry of Defence,
New Delhi,

2, Commandant,
Central Ordnance D^ot,
P.B. No, 20, Jabalpur

CottBsel t

None for the applicant.

Cor am s

Hon'ble shri Rjc, Upadhyaya — Mttaber (Admnv,),

,  order forall /(Passed on this tne Sbtn day of January 2003)

HO one Is present on behalf of the Srelicant
«Aen the matter was called even o^seoond time. &»n on
earlier date on 20/01/2003 nobody was present for the

applicant. Therefore this application is disposed of on
the basis of material available on record.

2.
isThis applicatioa/ filed claiming directions to

the respondents for ccB?>assionate appointment of the
applicant,

3. The applicant's father shri Rajkvimar Chouhan
was workini as office superintendent in ordnance Factory.
Khamaria. Jabalpur and died in harness on IO/12/2OOO. it
is claimed by the applicant that he filed an awUeatloh
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a.ted 26/12/2000 for c<«^asslonate appolnta,ent. The
WUchfe mother al.o approached the respondehts for

--"•a to aulaatertal^detalls as per letter of respondent No. 2, dated
U/01/2001 (Annexure V3). Inspite of the submissions of
all the details,It la claimed by the ippllcant that no
compassionate appolntaent was offered, subsequently the
respondent Ho. 2 has Informed the mother of the applicant
that the case of the applicant »as considered by the
committee for cca^asslonate anointment, but he was not
found meritorious enough on account of seTe«vXlS?^
for the offer of ccmpasslonate appointment. However the
respondent No. 2 has stated In the letter dated 25/01/2002

he Case will be placed for reconsideration In the
meeting to be held at Aora forAgra for second time and If there ar<

meant for belnrr 1*^,4 u^:or oeing filled by ccrapasslonate appoint
ment and If the applicant's case Ijs msh».<4. 4a  s case is meritorious enough, he
will be Called accordingly,

*• After considering the material available on
record It Is felt that this application Is pre-mature In
as much as the respondent No. 2 has Informed the applicant
that the case of the applicant was llhely to be re-conslde-
red In the next committee a.^ee meeting at Agra. There Is
nothing *«n placed by the applicant that such meeting has
een held. There are other aspects available on record

slso do not mairA 4 *•

^  interf * Should^  interfere at this «5fea«sm ,

n ~ff^ t 9 • AS per letter dated 29/05/2001
(Annexure a/5) the family of th«

y  _. . deceased Government serva-nt has received gratuity of Ra -a vie /
y  3,45,791/. on 15/05/2001addition there are other payment to b

iwaamK paymeot to be received by themembers of the family of th^ ,4the deceased Government servant.
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The eppllcnt's mother by affidavit dated 22/01/2001 had
•tated that she has a residential house left by the
deceased Government servant in which the fmtiiy resided.
in view Of these facts, Interference of this Tribunal
at this stage was not called for.

5. While this order was being dictated shri Manish
Tiwari learned counsel for the applicant »v"in tS Court
Room and stated that he has filed certain documents for
taking on record. Prom perusal of his personal ccpy of
those alleged documents.it is seen that wrong oa »o. was
«entioned and therefore the same has not been placed on
the record. The learned counsel further informed that by
Ltter dated 19th March 2002 the applicanf. mother has
been informed that the case of the applicant for
==««.assionate appointment for the 3rd and last time was
considered by coamittee at coo. Agra, but on account of
•vallability of limited number of vacancies and manfS^S
Claimants, he could not be offered e«nrv o ^

oxtered cc»5)asslonate appoint-
raent. FPo*nT:-

6. in view of the facts stated earlier this Tribu-
nal does not find any ..4

order of th J»«""=ation to interfere with the
rei Ct d "'ia application isrejected at the adaission stage itself.
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